IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDER BAD

0.A. 538/97 Date of decision: 6.6.97
Between!

T. Ranga Rac ses Applicant.

And

1, Chief Gen€ral Manager,
Telecommunications,

AP circle, Hyderabad.

2. District Manager, Telecom,
Mahababnagar District,
Mahabubnagat .

3. District gEngineer, Telecom,
Mahabubnagar District.
Mahabubnagar.

4, Sub Divisional Officer,
Telecom, Wanaparthy,
Mahabubnagar District. .« Respondents

Shri L.Prabhakar Reddy .+ Counsel for the applican

Shri V.Rajeswara Rao .. Counsel for the responde

CORAM

HON'BLE SHRI H. RAJENDRA PRASAD, MEMBER (ADMINISTRATIVE)

ORDER
It is submitted by Shri V. Rajeswara Rao, learned
counsel On r i, r instructions from the respon
dents that the Department has since decided to withdraw the
" notice of retgenchment andthe applicant who was continuing

in casual service by virtue of the interim order dated 1.5,

shall continue hereafter without any dislodgement. In view|

of the submission made, the case is disposed of as having

become infructuous.

5 J/,,

(H. Rajenfira rasad)
Member {(Administrative)

6th June, 1997
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0.A.538/97,

5.
6.
7

8.

The Chief General Manager,
Telecommunications, A.P.Circle,Hyderabad.

The District Manager, Telecom,
Mahaboobnagar Dist.Mahabobnagar.

The District Engineer, Telecom,
Mahabubnagar Dist.Mahabubhagar.

The Sub Divisional Officer,
Telecom, Wanaparthy, Mahabubnagar Idst.

One copy to Mr.L.Prabhakar Reddy, Advocate, CAT.Hyd.
One copy to Mr.,V.Rajeswar Rao, Addl.CGSC.CAT.Hyd.
One copy to Hbn'ble Mr.HRRP, Member(a) CAT.Hyd.

One spare copye.
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IN THY CBEIRAL ADIINTSTRATIVA TRIBUNAL -
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THE HON'BLE MR.JUSTICE -
- VI E-%HAIRMAN

an »
THE HOW'BLE MR,i.RAJENDRA PRASAD:M(2)
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